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Prayer in this petition is for transfer of the subsequent objection petition i.e. ARB
No.53 of 2019 (Annexure P-4) filed by respondents No.1 and 2 against the
arbitration award from the Court of Additional District Judge, Panchkula to the
competent Court at Karnal, where the petitioner has already filed an objection
against the common order.

Brief facts of the case are that the respondent – HUDA has allocated the work
pertaining to the development of the road in Sector 9 and some other works in
District Karnal. The work was allotted and carried out by the petitioner, however,
with regard to payments and some other matters, the arbitrator was appointed
by this Court and the arbitrator has passed an award dated 09.08.2019.

Counsel for the petitioner has argued that against the award, the petitioner has
preferred a petition under Section 34 of the Arbitration Act, which is pending in
the Court of Additional District Judge, Karnal. Similarly later on, the respondent –
HUDA has also filed the objections before the Additional District Judge,
Panchkula. It is also submitted that since the objections are filed against the
same award by the two sets of the objectors i.e. the petitioner – contractor on
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one side and the respondent – HUDA on the other side, the same needs to be
decided by one Court.

Counsel for the petitioner has relied upon the order dated 21.01.2020 passed in
TA No.1002 of 2019, wherein in similar circumstances, this Court has allowed the
transfer of the subsequent objection petition and has directed the same to be
listed with the objection petition filed by the petitioner at the first instance.

Counsel for the respondent has, however, raised an objection that since the seat
of the arbitrator was at Panchkula, therefore, the respondent has filed the
objections at Panchkula.

It is not disputed by either of the parties that the objections are now to be
decided by the competent Court of law and the arbitrator has no role at this
stage.

After hearing the counsel for the parties and in order to avoid any conflicting
judgment/order on the common issue, the objections petition filed by
respondents No.1 and 2, filed at Panchkula, which are later in time be
transferred to Karnal. The Court is already seized of the matter prior in time and
the cause of action has also arisen within the local jurisdiction of Karnal where
the work was executed, this petition is allowed and the objection petition, in
question pending before the Additional District Judge, Panchkula is ordered to be
transferred to the Court of Additional District Judge, Karnal and the same be
tried together with the objections filed by the petitioner in arbitration case.

Disposed.
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